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OA 3@/01055"/2‘90‘

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
’ CALCUTTA BENCH, KOLKATA -

PART ICULAR OF THE APPLICANT:

Adesh Kum'ar, son of late Shivdani Singh, aged abéut 58 years, by
occupation service as Directér Works (Works-cum-TLQA)ER-I in the office
of the Additional Director General (ER-I), CPWD, Nizam Palace, 234/4 A.
J. C. Bose, Kolkata - 700 020 resndmg at Type-VI Qtrs. No.4, Nizam
Palace, 234;4A I. C. Bose Road, Kolkata~ 700 020.

' APPLICANT
VERSUS

I Union of India through the Secretary to the Government of India,

Mmlstry of Urban Development, Nirman Bhawan, New Delhi - 110
011,

I The Secretary to the Govt, of India, Department of Personal and ‘
- Training, North Block, New Délhi - 1100 011.

i The ‘Di'rector General, CPWD, Nirman Bhawan, Ne@ Delht - 110
011, |

IV, Additiqnal Director GeneraJ(E_R-I), CPWD, Nizam Paface, Kolkata —
700 020. -

. ..RESPONDENTS °




CENTRAL ADMIN ISTRATIVE TRIBUNAL

CALCUTTA BENCH

-' |
No. 0.A. 350/01055/2017 Date of order: 21.7.2017
Present: " Hon'ble Mr. A.K. Patnaik, Judicial Member

H
i
'

For the Applicant - - : Mr. A.Chakraborty, counsel

For the Respondents‘ . Mr.P.Mukherjee, counsel

" ORDER (Oral}

Per A.K. Patnaik, Judicial Member:

Heard Ld. Counsel appearing for the applicant and Ld. ‘Counsel

appearing for the official respondents. ;

+ : . !

2. This O.A. hjas been filed by Shri Adesh Kumar, working aé Director

Works (Works-cum- -TLQA) ER-l in the ofﬁce of the Additionalﬁ Director

L

General (ER 1), CPWD Nizam Palace challengmg Office Order No:
28018/5/2017- EWI dated 21.6.2017 lssued by the Under Secretary,

(EW-1). This O.A._has been filed praying for the following reliefs:

“q) Office Order No. 28018/5/2017-EW-1 dated 21.6.2017 issued
by Under Secretary (EW-I) cannot be sustained as the samc was
not passed in public interest and as such the samé may be
quashed..”, "

3. The facts Jin a nut shell as per Mr. Chakraborty, Ld. éounsel for
the applicant are that the applicant is at present working in the office of
the respondcnt No. 4 as Director (Works cum- TLQA) ER-l and he belongs
to Combined Engmccrmg Service (le) Batch, '1981. He recewed an
Office Order dated 21.6.2017 by which he was intimated that as he has
already attained the age of 50 years shall retire from ser\%ice on the

forenioon of the: day following the expiry of three months corriputed from

the date following the date of service. As per the applicant the respondent
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authorities have done this in exercise of powers conferred upon them

1

under clausé (J} of Rule 56 of the Fundamental Rules. Accordinig to the

applicant the penélty of compulsoty retirement under FR 1?56(J) is

imposed by the Gd&érnment only for publi¢ purposes namely, to fiugment

eﬂ"iciency in pub]ilc service. Since the service record of the applicant for
| | | :

the dast 6 .1g,r;ca:rs‘ shows that the applicant is a hard working and

dedicated officer, as per the applicant the order of compuilsory reitirement

is thoroughly unjﬁstiﬁed. The applicant has preferred an appqal dated

' 5.7.2017 'to -rcsp@ndent No. 4 which has been duly forwardeﬂ to the

1“

responident No. 3 vide Annexure A-6 dated 6.7.2017. ;

4. Mr. A Chal%raborty, Ld. Counsel for the applicant submitted that

§ .. "
the grievance of the applicant would be more or less addresjscd if a

1

specific order is passed by directing the concerned authority le.

respondent Nos. 3 &4 to dispose of the appeal dated 5.07.2017, within a

specific time frame.

5. 1 think it eipp‘ropria_te to dispose of this O.A. without waiting for
reply by directing the respondent Nos. 3 & 4, that if sueh aﬁpéal dated
5.7.2017 which h_és been duly forwarded on 6.07.2017 and thé same is

still pending consideration, then the said appeal may be consid;éred and
;
disposed of by way of a well-reasoned order within a period of six weeks

from the date of receipt of a copy of this order under communication to
. 'i.

the applicant and if after such consideration, the applicant’s grievance is
. P ;|

found to be genuine, then expeditious steps may be taken fwithin a

further period of six weeks to extend those benefits to the applicant.

However, if in the meantime, the appeal stated to have been preferred on

5.07.2017 have already been disposed of then thé résult be

¢
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communicated to the applicant within a period of two weeks from the

*

date of receipt of-a copy of this order.

6. 1 make it clear that | have not gone into the merits of the matter
and all points are kept open for the respondents to consider the same as

per the rules and regulations in force.

7. A copy of this order along with paper book be transmitted to the

rcsp@ndcnt No, 3 & 4 by speed post for which Mr. Chakraborty

undertakes to deposit necessary cost in the Registry by next week.

8. With the aforesaid observation and direction, the' O.A. is disposed

/

- of.
- -
(A.K. Patnaik]
Judicial MéfiB&s
SP



